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                                        CIVIL APPEAL NO. 4092 OF 2001

STATE OF U.P.                                               Appellant (s)

                        VERSUS
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WITH 

Civil Appeal NO. 4095 of 2001
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Date: 16/12/2005          These Appeals were called on for pronouncement

                                     of Judgment today.
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                Hon’ble Mr. Justice S.B.  Sinha, sitting in Court No.9, pronounced

     the Judgment of the Bench comprising of his Lordship and Hon. Mr. Justice

     P.P. Naolekar.

                Civil   Appeal   No.6810/2005   arising   out   SLP(C)   No.15797/2001   is

     dismissed and all other appeals are allowed in terms of the signed judgment.

     However, there shall be no order as to costs.  



      

     (A.S. BISHT)                                     (PUSHAP LATA BHARDWAJ)

     COURT MASTER                             COURT MASTER

          (Signed reportable Judgment is placed on the file)


